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Calling or armed constabulary in
U P. A s s e m b l y  t o  r e s t o r e  o r d e r

Mr. Qpeafcer: I have received notices 
of three adjournment motions. Prima 
facie, they are out of order. But in
asmuch as some hon. Members have 
given notice of these, 1 am reading 
them out. A  number of adjournment 
motions has been tabled thinking that 
we have jurisdiction over this matter.

The first is by Shri H. N. Mukerjee. 
Shrimati Renu Chakravartty and Shri
V. P. Nayar—

“The serious situation that has 
arisen as a result of the persis
tent violation o f the democratic 
and constitutional rights and the 
failure of the Government of the 
State o f Uttar Pradesh to ensure 
the proper conditions for the
functioning of the Constitution 
and o f parliamentary democracy” .

The second is by Sarvashri Braj 
Raj Singh, S. M. Banerjee, Jagdish 
Awasthi, Tangamani and Hem
Barua—

“Manhandling by the Armed 
Constabulary of hon. Members of 
the Legislative Assembly, Uttar 
Pradesh, within the precincts of 
the House, thereby creating con
ditions in the State o f U.P. which 
virtually amounts to the failure 
o f the constitutional machinery in 
the State” .

The third is by  Sarvashri Nath Pai 
and Jadhav. It relates to:

“Action o f the authorities in 
the U.P. Government bringing jnto 
ridicule parliamentary institution, 
denial o f the rights conferred 
under the Constitution on the 
Opposition, abuse o f police power 
to throttle and suppress legiti
mate expression o f  opinions, the 
total effect o f which has been in

lowering the rights of parlia
mentary democracy and thus un
dermining people’s faith in demo
cracy” .

My prima facie reaction is this. 
I would like to hear one hon. Member 
from  each Party, the Communist and 
PSP. I would like to know three 
things. Two relate to the breakdown 
of constitutional democracy outside 
the legislature and constitutional de
mocracy inside the legislature. I 
understand it that way. Outside the 
legislature, it relates to the food 
situation. Whenever there is some 
inconvenience in regard to food and 
disturbances, we read of arrests. I 
read the Magistrate’s report yester
day that some Members including 
Members of Parliament were arrested, 
because they wanted to advocate for
cible entry into grain shops and so on.

Shri Braj Raj Singh (Firozabad): 
Here the matter is different.

Mr. Speaker: In that case, <t is a 
matter of law and order. How is it a 
constitutional breakdown, unless the 
police are unable to handle the 
situation?

Then inside the House, a number o f 
adjournment motions were tabled and 
then they were disallowed. Some 
Members took exception to this. When 
the Speaker asked them to go, they 
refused to go. Then he called some 
police. He was not able to handle the 
situation himself. What else could 
he do? He asked them to go once, 
twice. Prima facie, what is the justi
fication fo r  me to take note of it?

Then what is the default on  the 
part o f  this Government? What
ever may be the situation there, this 
House only condemn the Government 
here. The House condemn a default 
on the part o f Government. I must 
be sure about it. Otherwise, there Is 
no purpose o f discussion.
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Secondly, this is a continuing affairs; 
the food situation and arrests have 
been there all along.

Shri Braj Raj Stngh: That is
different matter.

Mr. Speaker: Everyday arrests take 
place. Even though it is a new affair, 
it is only in continuation of the policy 
on food with respect to which there 
has been action on one side and 
complaint on the other. This is a 
continuous and general breakdown and 
w e do not exercise jurisdiction 
ordinarily. I disallowed two adjourn
ment motions already relating to 
Kerala. With respect to some notices 
o f a motion I have asked for various 
particulars and I am not immediately 
rushing to the House saying that 
w e shall go on with it or otherwise. 
I  do not wish that this House should 

'snatch Jurisdiction over the States. 
Under these circumstances, if any 
hon. Member wants to say anything 
on these three points I have mention
ed  he will speak. Does Mr. Dange 
want to say anything?

Shri Braj Raj Slufh rose—

Mr. Speaker: The order of pre
cedence goes to Mr. Dange.

Shri S. A. Dange (Bombay City— 
Central): Sir, I wish to raise the point 
o f  the immunity of the Members of 
the Legislature in general from 
attacks when they are perform
ing their duties. The fact is( 
twice this Assembly in U.P. was ad
journed. During the adjournment 
periods. Armed Constabulary entered 
the House, attacked the Members, 
dragged them out—some o f them 
having sat there— and the House was 
cleared. I want to raise the point whe
ther such a practice conforms to demo
cratic standards. Supposing a Member 
refuses to be named and to go out of 
the House, is it proper, is it Constitu
tionally proper and is it a democratic 
practice that Armed Constables should 
be brought In and the House cleared 
in this w ay? It this not an attack. . . .

Mr. Speaker: If the Member refuses 
to go and creates disturbance—we 
will assume it hypothetically and I am 
not accepting this version or that— 
and the Speaker has decided rightly 
or wrongly and the hon. Member per
sists and refuses to go, lies down or 
does some such thing, what is the 
Speaker to do? He sends for the Mar
shal. The Marshal is unequal to the 
task. What will the hon. Member do 
in such circumstances?

Shri S. A. Dange: In the debate
which took place here, the serious 
situation and disturbance arising out 
o f food were proposed to be relieved 
by the Leader of the House by an 
all-party discussion and a conference. 
If the Members developed such a 
serious situation in the proceedings 
of that particular Assembly, it would 
have been easy to call and the parties 
together and discuss the issue and re
lieve the deadlock. Immediately to 
call in the Armed Constabulary, to 
my mind, ia a matter o f being too 
much in love with the use of arms.

One can understand—I do not know 
whether it is justified or not—the call
ing o f the Armed Constables against 
strikers and workers; but now the use 
is being extended against the Assembly 
Members also and I do not know 
where it w ill end. Therefore, there 
should be discussion on that level, 
whether such a practice is correct or 
not. May be it is a constitutional 
point on which there is no ruling. 
May be the Speakers’ Conferences 
which are held annually have not 
perhaps discussed this problem at all.

Mr. Speaker: We never contemplat
ed any such situation arising.

Shri S. A. Dange: I would like to 
place before the House a telegram 
which I have received from Shri A. 
K. Gopalan who is a Member of this 
House. The telegram is addressed to 
me anu it reads as follows:

“Parliamentary democracy has 
almost come to a standstill in U.P. 
today. Some thirteen MLAs
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[Shri S. A. Dange.] 
arretted. Raj Narain M LA and 
other MLAa. dragged out; while 
dragged out were kicked, abus
ed and beaten. Altogether twenty 
MLAs arrested. . . (Interrup
tion#)
Mr. Speaker: Let us hear the hon. 

Member.
Slui S. A. D u f e :  There are enough 

armed constables here also outside.
A a  Bon. Member: They will not be 

called in.

8krt S. A. Dange:

“ . . . . O u t  of six opposition 
leaders, four in jail and fifth sus
pended tor fifteen days. After 
lunch two very controversial bills 
passed in thirty minutes, first 
reading o f  a very important Bill, 
UJ». Corporation Bill having 576 
clauses was over in 75 minutes. 
Democracy crushed; opposition 
put in jail. Legislature nothing 
but farce. Intervene to save 
democracy.

A. K. Gopalan, M.P.”

This is the telegram I am laying be
fore you, Sir.

A a I n . Member: Telegram from
whom?

Mr. Bpsaher: The telegram is from 
Shri A. K. Gopalan.

A a Baa. Mwnber: He is there on 
the spot.

Bfcrl S. A . Dange: So, I would re
quest you to take note o f the situation 
*rui tell us what kind o f democratic 
procedure is going to be evolved when 
the authorities in U.F. used Armed 
Police against M LAs and cleared them 
out o f  the Assembly halt

Aa Mom. Member: Kicking them out.

U n i Aaaka Mehta (Muxaffarpur) : 
Mr. Speaker. Sir, I believe when w e 
opened the newspaper this morning,

every single Member of this House, 
irrespective o f  pspty affiliation, was 
deeply distressed by what he read in 
the newspapers.

Some Hon. Members: No, no.

Some Hon. Members: Shame, shame. 
( Interruptions).

Mr. Speaker: Order, order; what Is 
the harm in his saying so? I am *ure 
every hon. Member should be deeply 
distressed one way or the other. 
Those hon. Members who are In 
favour of the Government or of the 
Speaker should have been distressed 
that the Leader of the Opposition 
should have lied down there and forc
ed the Speaker to do whatever he did. 
There is a case for Members being 
distressed from all sides of the House.

Shri Asofca Mehta: I suggest that 
there was common distress that these 
parliamentary institutions that we 
are trying to build up in this country 
and which we hope will be the bul
wark of the freedom and liberties of 
the people are imperilled today—no 
matter from which side the peril may 
com e........

Shri Joaehba Alva (Kanara): Is
there non-obedience to the Chair or 
not?

Shri Anoka Mehta: I hope at least 
we shall not permit this august House 
to become a replica o f some of the 
State Assemblies, and therefore..........

Mr. Speaker: It lies in the hands of 
the hon. Members here.

Shri Aaoka Mehta: W e are all vary
anxious to co-operate with the Chair; 
we are all very anxious to see that 
this House helps in creating conditions 
whereby such things, such dangers to 
our parliamentary institutions may 
not arise anywhere. What haa happen
ed there has deeply agitated set least 
this side o f the House.

This morning, those of ym w ho 
belong to the Opposition, irrespective
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o f  this group or that group, the leaders 
ot different groups, met together and 
w e felt that this is «  matter which 
needs to be looked into. Unfortu
nately, the Leader o f the House is not 
here. We have approached this matter 
in the way of an adjournment motion 
because there is no other way in 
Which these matters can be brought 
to your attention and to the attention 
o f  the House. But the desire is not— 
at least to extent 1 am able to under
stand—to bring an adjournment 
motion and discuss it that way. But 
let us sit down with you calmly in 
your chamber; let us have the benefit 
at the views ot the Leader o f the 
House also and see in what way this 
matter can be discussed in this House, 
this kind o f challenges that are being 
offered to the parliamentary institu
tions—whether it is from  one side or 
the other. It is a matter which has 
to be looked into and will be looked 
into, not in a partisan spirit but in 
a spirit to see that these institutions 
are cherished and safeguarded. That 
needs to be done. And, I suggest that 
you should not pass any kind of 
orders on these adjournment motions 
but give a little time for us to place 
our case before you, for the Leader 
o f the House also to be consulted so 
that a matter o f this profound import
ance is not brushed aside as some
times we are in the habit o f doing.
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t a w  Hon. Meabetk rote—

Mr. Speaker: I have allowed oppor
tunities to all the three Groups.

Shri Nath Pal (Rajapur): What
about the Movers, Sir?

Mr. Speaker: The movers had been 
amply represented by hon. Members 
who belong to their Parties. Mr. Npth. 
Pai’s party by Shri Asoka Mehta. 
Shri Dange has spoken, on behalf o f 
Shrimati Renu Chakravarty and 
others. I have allowed Shri Braj Raj 
Singh as a person representing the 
Socialist Party to which Party I be
lieve Mr. Rajnarain o f that Assembly 
belongs. I do not want to allow any 
more hon. Members. (Interruption*.)

Shri S. M. Banerjee (Kanpur): It is 
very ser iou s .... (Interruptions.)

An Hon. Member: He is an indepen
dent. *

Mr. Speaker: If the hon. Member
is independent, I will allow him a 
seat somewhere there.......... (Interrup
tion*).

Dr. Gangadhara Siva (Chittor—Re
served—Sch. Castes): Sir, too many
chances are given to the Opposition to 
speak on this matter; may w e know 
whether a chance would be given to 
us also to speak on this?

Mr. Speaker: The hon. Member did 
not move an adjournment motion.

The Minister of Home Affairs 
(Pandit G. B. Pant): Sir. I fully share 
the feelings of distress with which 
Shri Asoka Mehta read the report o f 
the happenings in the U.P. Assembly 
which are the subject matter of these 
adjournment motions. These deplor
able scenes that were witnessed there 
are grossly repugnant to the spirit 
and practice o f  democracy. Demo
cracy functions as everyone knows 
through reasoning and argument and 
it requires a certain degree at leost 
of restraint and forbearance and readi
ness to some extent to appreciate the 
various points o f views. For all these 
freedom o f expression is to be regula
ted in a manner which would allow 
others also to express their views. D*-
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moeracy has two important me
thods of functioning; one through 
the assemblies and the other through 
compliance with the laws of 
the land. When the laws of the land 
are violated and defied in an organis
ed manner, then democracy is out
raged. When the proceedings of the 
assembly are conducted in a mai,. 
which is opposed to the elementary 
parliamentary principles, then also 
democracy is likely to be throttled. 
The first thing that is necessary is 
that the assemblies should function in 
a normal way and the first and the 
foremost and the basic condition of 
the proper functioning of legislatures 
is related to the attitude of the Mem
bers towards the Speaker. The 
Speaker's words have to be unreserv
edly accepted, whether one agrees 
with them or not. I do not suggest 
that the Speaker must necessarily be 
right always but democracy requires 
that even if the Speaker is entirely 
in the wrong, even then, his words 
have to be accepted; his word i-.< law 
in the legislative bod y .

An Ron. Member: For how long?

Pandit G. B. Pant: For ever—so
long as he continues as Speaker.

Now. what happened in this case? 
The Speaker requested a particular 
Member. who was spealtmg.
to resume his seat; he requested him 
again and again and he did 
not listen to him. Now. if everyone 
of us here begins to speak and con
tinues speaking regardless of the dir
ection of the Speaker, what can we 
do here? 1 do not know. Whether 
democracy will function then or not 
can well be imagined. So, when a 
member does not listen to the Speaker, 
what should the Speaker do and how 
is he to protect the privileges of the 
House of which he is the custodian? 
( Interruptions).

An Hon. Member: Only by beating 
the members?

■ment
debate, that the members should be 
able to speak and that others should 
listen to a member under the direction 
and in accordance with the order that 
may be fixed by the Speaker. The 
Speaker’s v/ord is not only not listen
ed to but when he asks the member 
to retife. then there is defiance of his 
• ders. Even when the Marshal goes 
to a member, he refuses to leave his 
seat and then what is the Speaker 
to do? The House would cease to 
function and be at the mercy of one 
member, if that procedure is to be 
followed and others defy the Speaker. 
The business of the House has to be 
conducted in a regular manner. In 
these circumstances, the Speaker sends 
for help.

And if I am permitted to say, I may 
mention that the Speaker of the 
legislative assembly of U.P. is not 
only a very patient and very humble 
sort of a person who is ever ready to 
accommodate every  member to the 
maximum extent but also a person 
who never can indulge in anything 
which to his knowledge can be wrong. 
He is anxious to do what is right. 
He is judicious and impartial in his 
attitude and he treats all with respect. 
In the circumstances how can demo
cracy function0 How can this House 
function’ .. . (Interrvpticms),

Shri Naushir Bharucha (East 
Khandesh): Members were kickcd by 
the police . . ( Interruption.' ) .

Pandit G B. Pant: I do not know 
why Mr Bharucha or any other hon. 
Member gets excited over what I say. 
I may be wrong but again I claim the 
right as a Member of this House to 
say what is wrong: others mav not 
agree with me.

Shri Jagdish Awasthi (Bilhnur): 
What have you to say about kicking'

PandH G. B. Pant: What I say 
also may not be accepted perhaps by 
every hon Member here as being 
right.

PaadH G. B. Pant: The House has Shri Jagdish Awasthi: What about
a right that it must take part in the kicking members?

171A LSD—4.



5477 Muttons for Ad^owm- 9 SEPTEMBER 1888 Motion* for Adjourn- 547#
mei**

Fw iW  O. B. Fast: In the circum
stances 1 must submit that this House 
has absolutely no jurisdiction over 
this matter.

In every legislature (Interruption)

Shri Naushir Bharucha: S ir„I  may
be permitted to answer that question, 
whether this House has jurisdiction or 
not.

Pandit G. B. Pant: I do not know
why some Members are excited. I 
am at their mercy. If they do aot 
want me to speak, 1 do not want to 
speak.

Shri Naushir Bharucha: We have
our self-respect; it is not merely 
indignation.

Pandit G. B. Pant: Well, anyway
there is no indignation; that I think 
has been sufficiently assured.

So, I submit, it was a very regret
table and unseemly incident, and I 
am sorry that it should have happen
ed. But in order to maintain not 
only the decorum and dignity of the 
House, to enable the House even to 
conduct its business the Speaker has 
to take steps, and the Speaker did 
take them. I am sorry that such in
cidents should have happened. It 
reflects on our democratic system, and 
on our ability to conduct even the 
affairs of the Assemblies in a smooth 
and dignified way.

The question of food is different. 
The question even of the political 
movements that are being today con
ducted in the form o f organised 
breaches of law is also different; but 
so far as the conduct of the affairs of 
legislatures is concerned, it stands on 
an altogether different plane. And, 
I think, even though we differ in other 
respects, we should all be one opi
nion with regard to the mainteance of 
the dignity o f  the legislatures and the 
observance of the rules which vest 
fu ll authority on the Speaker and 
through compliance o f which alone 
the business o f legislatures can be 
conducted.

men}
As to what happened in the House, 

how much time a particular Bill took 
to be passed in the House at one stage 
or the other, that is not our business. 
If all Members who are interested in 
the subject choose not to speak or not 
to express their v iew s. . . .

An Hon. Member: They were forced 
to keep out.

Pandit G. B. Pant: ..........  and those
who agree alone are here, a very im
portant Bill and a very voluminous 
Bill may be passed within a tew 
minutes. I wish that there should be 
complete co-operation. I wish that 
there should be co-operation not only 
inside, but even outside the House, 
but at least so far as the conduct of 
the proceedings of the House is con
cerned, there should be co-operation 
among all sections and. especially, 
every Member should make it a point 
and also his duty to carry out the 
orders of the Speaker without the 
least hesitation, promptly and fully.

Shri Jagdish Awasthi: I want to
ask for one clarification from the hon. 
Home Minister.

Shri H. N. Mukerjee : rost*—

Mr. Speaker: Order, order. I have 
heard both sides. Whenever there is 
an adjournment motion or any other 
motion, I call upon the hon. Members 
who have tabled the motion or their 
representatives who can speak on 
their behalf— they belong to groups 
here— to state the case.

Shri Jagdish Awasthi: I want to ask 
only one question.

Mr. Speaker: Hon. Member has read 
the papers. I have given a chance to 
both sides. If he has still some doubts, 
I do not think his doubts can be 
cleared at alL

Shri Jagdish Awasthi: The hon. 
Minister did not answer that question.

Mr. Speaker: W e will assume that 
he did not choose to answer that
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point. I am sure hon. Members must 
be satisfied with the procedure that 
we are adopting whenever there is 
such a motion. As I said, I always 
call upon the hon. Members who have 
tabled the motion or their represen
tatives, and I hear them—of course, 
they must have confidence in their 
own representatives. In this case I 
have allowed their representatives to 
speak. I have also allowed the hon.
Minister to reply. Now it is time for 
me to give the ruling, whatever I 
think to be proper. If at this time 
some hon. Members get up, I find it 
very embarrassing to allow them.

Shri Jagdish Awasthi: I only wanted 
one clarification.

Mr. Speaker: No more clarifications.
1 am perfectly clear as to what has 
occurred on one side or the other.

Regarding this matter, it is highly 
distressing for us; not only for us, it 
must be distressing for all persons 
inside and outside this House, in the 
entire country also. Now, let us be 
clear as to what exactly our jurisdic
tion is. We are working under a 
Federal Constitution. Each State has 
got an Assembly which is supreme in 
its own sphere. It is not as if this 
House is supreme or sovereign in 
the case of the House of Commons in 
England where there is a unitary gov
ernment and hence the Houst* of 
Commons is supreme. There Ls no 
division of subjects there. That is not 
the case here. Under our Constitu
tion, in so far as certain subjects are 
in the jurisdiction of States, the State 
Assembly is supreme over those sub
jects. W e do not sit in judgment over 
them. (Interruption). Order, order.
What is the good of interrupting me 
also? Hon. Members will kindly bear 
with me. 1 do not claim that this 
House is analogous to the Supreme 
Court. Though it has not been quoted 
here, sub-consciously it is in the minds 
of hon. Members that this House is 
something like a Supreme Court 
^hesre we have got appellate jurisdic
tion as if from one court to the other.
Absolutely it is not so. We have not 
Sot app«Uate jurisdiction.

mem * 8°
There are some concurrent subjects 

where we can pass some legislation, 
and where we pass some legislations, 
to the extent whatever provisions are 
inconsistent with the provisions of the 
legislations passed by the State legis
lature, our provisions will prevail. 
That is the concurrent jurisdiction. 
Regarding other subjects, they have 
got exclusive jurisdiction over parti
cular subjects and we have got ex
clusive jurisdiction over certain other 
subjects.

Now, articles 355, 356 and the 
direction clause in the Constitution 
may be invoked for the purpose of 
setting things right, and trying to take 
over the administration of any parti
cular State where the constitutional 
machinery has broken down. Now, 
hon. Members evidently want to in
voke that provision and induce Gov
ernment to advise the President to 
take over the administration of this 
State as the constitutional machinery 
has broken down. It is an extraordi
nary step.

There have been two or three simi
lar adjournment motions in this House. 
I did not allow any of them. But one 
need not be a precedent for the other. 
Each particular question must be 
decided on its own merits. Shri 
Asoka Mehta said that an adjourn
ment motion is the only possible 
method by which he can bring it to 
the notice of this House. I do not 
agree. Whenever any serious matter 
which we can consider arises, it is not 
brought in merely by an adjournment 
motion. I have been allowing discus- 
sion on various matters from time to 
time. We can then decide what 
exactly is the jurisdiction of this
House now any particular matter has 
to be disposed of in a constitutional 
manner in a democratic set-up. So 
it is not because he is unable to find 
out any other method or procedure to 
bring the ma*ier up that an adjourn
ment motion is brought up here relat
ing to a particular situation.

Now, I preside over the Speakers' 
Conference where we exchange views.
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[Mr. Speaker}
I have no right to impose my will 
upon any Speaker. Each Speaker is 
entitled to decide matters that arise 
before him.

Therefore, from the facts that have 
been placed before the House, we can 
say that it is extremely regrettable. 
What is democracy? Democracy 
means persuasion, discussion, delibera
tion and, ultimately, decision. In case 
o f any difference o f opinion, whether 
in a democracy or in a dictatorship, a 
group or one man has to decide. How 
can we get out of it? We will as
sume that in a dictatorship or even 
in a People’s Republic there is a diff
erence o f opinion. In that case even 
there one man or a group of men 
has to decide that particular matter.

That will happen here also. It can 
be said that the minority has a right 
to express its views. This is not a 
case where the minority has been de
prived of the right to express its 
views. If that be the case, I would 
not have allowed a free discusion re
garding this matter.

What has happened is, the whole 
situation seems to have arisen about 
the food situation. So far as the food 
situation is coacemed, once or twice 
or even thrice— I do not know the 
number— a detailed debate with res
pect to food situation has been allow
ed in that House. The Speaker of the 
State Assembly did not refused to 
allow democratic principles to be 
followed with a view to stifle the 
opinion of any Member who wanted to 
express his views. The State Govern
ment has its own views. The State 
Government had explained its views, 
and it wants to stick to that parti
cular view. Is not the State Govern
ment to carry out whatever is 
ultimately decided so long as it. 
i# in office? The minority has 
only got a right to express its 
views. Of course, in a democracy, 
merely on account of a majority, the 
majority need not rule ignoring the 
views o f the minority. It will take the 
minority’s views also from  time to 
time and try as far as possible to take

them along. If, in spite of that, there 
is a sharp difference, it is the majority 
view that has to prevail . When direct 
action is resorted to by particular
Members, to whatever party they may 
belong, and they say one thing in the 
House and if it is not accepted they go 
out and try to break the law, then, 
what is the Government to do? I am 
not worried over what the Govern
ment has to do. It is the business of 
the Government itself.

So far as the Speaker of the State 
Assembly is concerned this is the 
account of what has happened. They 
move an adjournment motion, be
cause one man was arrested. That 
man had not accepted the views of 
Government and he broke the law and 
law and order had to be maintained. 
The adjournment motion was, there
fore, not allowed. As for disallowing or 
not allowing the adjournment mq^ion, 
I am sure Shri S. A. Dange. 
Shri Asoka Mehta and Shri Braj Raj 
Singh will all agree that an adjourn
ment motion ultimately has to be 
decided by the Speaker. The Speaker 
in U.P. did not allow the adjourn
ment metion there.

Shri Braj Raj Singh: The Chief
Minister was not giving any informa
tion about it. That was the difficulty 
there.

Mr. Speaker: We have all the infor
mation in the newspapers here.

Now, the adjournment motion was 
not allowed. Evidently, the Speaker 
thought that no purpose would be 
served. The Government in U.P. was 
pursuing a particular policy. That 
policy was not accepted by the Opposi
tion. Therefore, they said openly, 
we arc not going to accept that 
policy, we are taking the law 
into our own hands or we are going 
to resort to direct action, or something 
of that kind. Therefore, they were 
arrested. Then, there was the adjourn
ment motion. Naturally, the Speaker 
thought that no purpose would be 
served by adjourning the House; G ov
ernment was bound to maintain law 
and order, and, therefore, he said, I 
am not going to allow  an adjournment
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motion. It is for him to decide. 
After that, if tbe hon. Member per
sists in his conduct, what is to be done? 
It was asked, what is to be done even 
in his House or in that House. Shri
S. A. Dange suggested, ‘Why do you 
not allow a discussion or a confer
ence?’ And I suggested a conference 
with respect to the food situation, but 
not under those circumstances. If an 
hon. Member refuses to go, and while 
I am speaking, he persists in speak
ing, and refuses to allow the House 
to function, I do not know if I would 
have ordered a conference or directed 
the convening of a conference to de
cide. as to what 1 ought to do in regard 
to this matter. (Interruptions). I 
suggested a conference with respect to 
the food situation. Of course, I expect 
that every person, and particularly, 
that Government which is in charge of 
food to consider my suggestion. I 
havg no right to interfere. What is 
the meaning of hon. Members clothing 
me with that right if it is likely to be 
rejected by them? My honour is their 
honour. Therefore, I ought not to be 
forced to take up the jurisdiction of 
this House on their behalf, which ulti
mately will be flouted by some others, 
for they might tell me. "you are not 
the person to advise us ” Under these 
circumstances, let us be guarded with 
respect to this matter, otherwise we 
would set up a bad example to the rest 
of the people. Now I have no jurisdic
tion to allow a discussion on whatever 
happened in another legislature

As to what has happened, all that I 
would say is this. When once the 
Member was asked to go and he re
fused to go, I think the Speaker wisely 
adjourned the House, seeing that the 
Member prevented the House from 
exercising its legitimate function.

Aa Hon. Member: But why the
police’

Mr. Speaker: The police comes in
later.

(Interruptions)

ment
An Hon. Member: Why should there 

be kicking?

Mr. Speaker: Hon. Members are
putting up with shooting elsewhere.

Shri Nath Pal: But minimum force
should be used.

Mr. Speaker: 1 am not here to
decide all those matters. Hon. Mem
bers need not invite decisions from 
me regarding all those matters. All 
that I am concerned with is whether 
any constitutional machinery has 
broken down, and whether I should 
allow this adjournment motion or not.

Whatever the Speaker there has 
done is this. First of all, he asked the 
Member to go; he refused to go. He 
even adjourned the House so that in 
the meanwhile, he may take hi* 
papers and go, but the Member re
fused to go. So, the Speaker called in 
the aid of others. He sent the Marshal 
The Marshal was unable to tackle the 
Member. So, he had to bring in the 
polio1. not the Armed Forces.

Shri Nath Pal: It was Armed Police 
there.

Mr. Speaker: . . . .  armed police con
stable, not the Army. So, the Centre 
has nothing to do with it.

Some Hon. Members: It was tho
armed police.

Mr. Speaker: Armed police are
under State jurisdiction. Under those 
circumstances, when a Member refus
es to go, and in the course of taking 
him out, his clothes are tom, I do not 
know if the hon. Members want wie 
to decjde whether the Speaker there 
ought to keep quiet or allow some 
others to remove him. Therefore, 
under those circumstances. the 
Speaker of U.P. Vidhan Sabha appears 
to have been in the right. So far as 
that matter is concerned, there Is b o  
constitutional breakdown. U  the 
Speaker had not exercised that right.
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[Mr. Speaker]
on account of the conduct of a few, if 
the Speaker had abandoned his right 
if the Speaker had not risen to the 
occasion and asked the Member to be 
removed then, 1 would admit that de
mocracy has broken down. It is not 
so now.

Under those circumstances, I dis
allow all the three adjournment 
motions. I am exceedingly sorry.

Shri Nath Fai: It is a sad thing in 
a democracy.

Mr. Speaker: Democracy is not a 
sys em where a single Member of the 
minority or a few people must control 
the majority, and when their distur
bance is not sufficiently effective, then 
they create disturbances. This is not 
democracy, according to me. I am not 
going to say that democracy has broken 
down, so far as this particular inci
dent is concerned. If and when other 
things come to my notice, there is 
enough time for me to decide.

Now, Papers to be Laid on the 
Table. (Interruptions)

Shrimati Renu Chakravartty ro*e-

M'\ Speaker: I have finished this 
mat <_r. Now, Papers to be Laid on 
the Table.

12.43 hra.

PAPER ̂  LAID ON THE TABLE

A nnual Report or Registrar or 
Newspapers for India

The FarlfeuBentary Secretary to the 
Minister of infartnation and Broad- 

(Shri A. C. Joshl): On behalf 
c l  Dr. Keckar, I beg to lay on the 
’Table a copy of the Annual Report o f

the Registrar of Newspapers for India 
for the year 105?. {Placed in LAbtttff,
See No. LT-900/58.]

A m e n b m x n t  t o  T e a  R u l e s

The Minister of Commerce (Shri 
Kannngo): I beg to lay on the Table 
under sub-section (3) o f section 48 
of the Tea Act, 1963, a copy of Noti
fication No. G.S.R. 749 dated the 30th 
August, 1958, making certain further 
amendment to the Tea Rules, 1964. 
[Placed in Library, See No. LT-901| 
581.

STATEMENT BY SHRI S. L.
SAKSENA RE: BREAKING HIS 

FAST

Mr. Speaker: : Now, Shri S. L.
Saksena. I have permitted Shri S. L. 
Saksena to make a statement.

Shri S. L. Saksena (Maharajganj). 
Sir, Yesterday evening, after the Prime 
Minister had made his statement in 
the House to convene an informal 
meeting of about 30 persons from all 
the parties on September 11, to dis
cuss the food situation in the country, 
you appealed for a national approach 
to the food problem and called on all 
parties to ‘cease-fire’ . You also hon
oured me by a personal appeal to me 
to break my 20 days’ old fast to help 
in creating the necessary atmosphere 
for a joint united national effort to 
tackle the food problem. Since then, 
the Prime Minister has also written 
to me a very affectionate letter, which 
I think concedes the substance o f my 
main demand about the long-term 
solution of the problem of eastern UP., 
by promising to consider my propo- 
sal to include the multipurpose river 
valley scheme for the control o f  the 
rivers Ghagra and Rapti for inclusion 
in the Third Five Year Plan and by 
assuring me that the Planning Com
mission will give earnest considera
tion to  the ways and means o f Im
proving the condition o f tike prawnti j




